FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the nsolvency and Bankrupicy Board of india

{Insalvercy Resolufion Process for Cosporate Persons)

Reguiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MEDIRAD TECH INDIA LIMITED

Relevant Particulars

Wame of corporata dabbar

Medirad Tech India Limited

Dain of incorporalion of corporase deblor

20/041008

Autharity under which conporate debbar i
incorporased  registered

ROC DELHI

Corgorate Kentity No. | Limiled Liabilty
Identification Mo, of corporate debior

UT4398DL1998PLO0S3329

Address of the registered office and
principal office (if any) of corporate deblor

D-155, Sarita Vihar, New Delu-110076

[nsolvancy commancemant dale in
respacd of corporate deblor

822021

Estimated dabe of closute of insohvwency
resoilBon process

DEnaa0Ed

Mame and registration number of the
Insoivency professonal actng as inlenm
resolution profesaional

i Kumar Mohapaira
|BELPA-DOP-PODBIT2017-20181 1421

Addrass and e-mall of the inlarim
resolution professional. a5 registerad with
the Board

Fial No. EM{2. Bamshray Vihar, Bomikhal, Naar
Durga Mandap, Bhubaneswar- 751010
sibmohapatia@yahoo co.in

10| Address and e-mail o be used for
correspondence with fhe inferim

resclulion professional

Flat o, EM{2, Barshnay Vihar, Bomikhal, Near
Durga Mandap, Bhubaneswar- 751010

sibmohapaira@lyahoo.co.n

1. | Last date for submission of claims

Felipiritd]

12| Clanses of creditars. if any, under clauss
(b of sub-section (GA) of section 21,
ascertained by the mierm resciution
professional

WA

13 |Mames of Insolvency Professionals
identified to act as Authorised
Reprasantative of crediors in a dass

(Three names for each ciass)

NA

14| [a) Redgvan! Forms and

(b} Detals of suthorized representatives
are avalabie at

Wieb limk: hittps:/iibbi gow.in
NLA,

hMotice is hereby given that the Nalional Company Law Tribunal has ordered the

commencenment of a comporate meolvency resolution process of tha Mis Madirad Tech India

Limited on 081 212021,

The creditors of Mis Medirad Tech India Limitad are hereby called upon fo submit thesr claams

with proof on or before 2211272021 1o the interim resolulion professional at the address

mentionad againstentry Mo. 10.

Tha financial creditors shall submit their claims with prood by alecironic means only. Al other

craditors may submit the claims with proaf in person, by postor by electronic means,

A financial creditor belonging 1o & class as listed against the entry No, 12, shall indicate its

choice of authorised representative from among the three insolvency professionals bsted

against antry No.13 to act as authonised reprasentative of the class [specily class] in Form

CA-NA.,

Submission of false or misleading proofs of claim shalf aitract penafies, Sdi
Siba Kumar Mohapatra

Date: 11/12/2021 Interim Resolution Professional of Medirad Tech India Limited

Place: Bhubaneswar No.: IBBUIPA-001AP-POOS3TI201T-2018/11421

woieae https://epaper.financi






